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The General Manager nate 0 & JUN 7nn0
Securities and Exchange Board of India :

Plot No.C4-A, ‘G’ Block | ;
Bandra Kurla Complex ' ;
Bandra (East) —
Mumbai-400051.

Dear Sir/Madam,

Request for Interpretative/Confirmation Letter — Consolidation of Shareholdings —
Regulation 11 of the SEBI (SAST) Regulations (‘Regulations’).

We enclose a case for your opinion/confirmation regarding increase sharcholding on
account of merger/amalgamation exempted for the purpose of limit of 5% under
Regulation 11,

We request you for an Interpretative / Confirmation Letter under SEBI (Informal
Guidance) Scheme, 2003.

We enclose cheque No. 095660 dated. 03.06.2009 for Rs.25,000 drawn on Securities and
Exchange Board of India payable at par, towards fees specified under the Scheme.

Thanking you,

Yours faithfully
For GULFOIL Corporation Ltd.

5 Subram/ chaper L B 724

Company Secretary | re 7 e
o ‘

Encl; As above.

5; Formerly IDL Industries Limited
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Case for Opinion

FACTS:

1. Gulf Oil Corporation Limited (GOCL) is an Indian Company engaged in
manufacture of industrial explosives, lubricants, contract mining and property
development. Equity Shares of GOCL are listed on the NSE and BSE.

2. Gulf Oil International (Mauritius) Inc. (GOIMI) is the promoter of GOCL having
45.73% shareholding as on date.

3. Helvetia Mauritius Ltd. (Helvetia) and Swallow Enterprises Mauritius Ltd.
(Swallow) are Overseas Corporate Bodies (OCBs) based in Mauritius having
shareholding in GOCL to the extent of 2.67% and 0.63%, respectively.

6. Under Regulation 11, an acquirer can censolidate his holdings by further
acquiring upto 5% in a financial year, till the holding reaches 75%. Whereas




8. In the meantime, GOIMI is planning to increase the holding by creeping
acquisition by 5% or accept any preferential allotment proposal from the
company, if any, for increase by 5% as stipulated in Regulation 10 to 13.

QUERIES

9. In these circumstances,

S. Subramanian




